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T
IN THE CEWTRflL AOr-IIMI3TRATU'E T-HBUNaL

principal BEMCH
ME'ui OELBI

U.A. Eslo. 1692/91 Date of decision 6» 12.1935

.Hon'bls Shri S.R, Adiga, Member (a)

Hon'bie Dr»\/edaValli, Member (3)

Shri P.K.Sharma
S/o Shri R.S. Sharmai
Commsrcial Inspector
Central Railuay Bombay
presently uorking as Investigating

•X nsp ti- '<•> 01 Qi1anc b) ,
.^Rail'uJay Board, Rail Bhauan,
Neu Delhi,

(By Advocate- Sb.Q.S, Mainee)

Va.

1, Union of India S Through

The Secratary,
Ministry of Railuays,
Rail Bhauan, Neu Delhi,

2. The General Hanagsr,
,• Central Hailuay Bombay -'.T,

Bombay. , -

3» The Diuisional Railway flanagar,
Central Railuay, Sholapur,

Applicant

(a y Advoc.-it a Fl s 8,3uni t a Rao ) .

ORDER (ORAL) .

(Hon'bla Shri S.R. Adige, Member ( A)

•Both Counsel coacede that consequent to issue of v

Respondents order dated 27, lie 1995, the applicant's seni3ric/|

has b rjan ra-fixed from 1»'i»138^ onuards,

2, Copy of the" said order dated 27.1 1, 1996 is taksn on

record,

3, • Applicant now p:ess® for all consequential benefits

Consequent to refixation of senior!ty^ including promotion

and pay fixation to highier grades from the dates from uhich

C- rvCfl
his junj-ors uere profnoted payment of arrears,

4, Respondents are directed to grant the applicant, the

consequential benefits uhich uill flou from orders dated

27,11,1995^33 admissible under the Rules/instructions on the
subject,

0,A is disposed of as above. No costs,

(Dr. A. Weclavalli) (3.R. /dig/) '
ri0mber(3) M0mbar(A) '-i

sk

•Respond ent s

p


